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THEMINISTERQFSTATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS. (DR. ABRARAHMED):(a)
and(b) : The Reserve Bank of India (RBI) has
reportedthatadvances amountingto Rs.2106.
34lakhs, Rs. 1901.41 lakhs and Rs. 989.16 lakhs
were disbursedto 12,777,12,481 and 7,482
smallscale industrial units in Assam, by sched-
uledcommercialbanks, asonthelast Friday on
June, 1989, 1990and 1991 respectively (as per
the latest data available).

Group Insurance Scheme

7867. SHRIMATI DR. KUMARI
BHANDARI: Willthe Minister of FINANCE be
pleasedtostate;

~ (a)whetherGroup Insurance Scheme has
beenlaunched compulsory forallthe Govern-
mentemployees;

(b)ifso, the details thereof with effective
date of implementationincluding benefitstobe
paidto benefits to be paidto beneficiaries of the
scheme;

(c) whether this scheme has beenimple-
mentedin all offices of Central Government and
NDMC;

(d) of so, the details thereof; and

(e)ifnot. the reasons thereforandstepsto
be taken to ensure its implementation at the
earliestin all the offices?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKARAMURTHY): (a)and(b)
: Aninsurance schemenamed ‘Central Govem-
ment Employees Group insurance Scheme
(CGEGIS)' was introduced on 1st January,
1982. itis compulsoryfor allthe Central Govem-
mentemployees. Under this Scheme, monthly
subscription of Rs. 15—, Rs. 30/—, Rs.60/—and
Rs. 120/—is recoveredfromthe Group ‘D', ‘C’
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‘B’ and ‘A’ emiployees respectively w.f. 1st
January, 1990, providinganinsurance cover of
Rs. 15,000/—, Rs. 30,000/—Rs. 60,000/—and
Rs. 1,20,000/—tothe families of the subscribers
inthe eventoftheirdeathinservice. In addition
totheinsuance cover, subscribers or theirfami-
lies are also entitled for refund of accumulations
inthe savings fund withinterestthereon atthe
rates revised fromtimeto time on cessation of
service/death. The revised subscription rates
andinsurance coverare compulsory forpost-
1990 subscribers. Earlier subscribers have,
however, beengiventhe option of contributing at
theoldrates, whichwere Rs. 10/—, Rs.20/—, Rs.
40/—andRs. 80/—permonth.

(c)and (d) CGEGISisapplicableto alithe
offices of Central Government. NDMC have a
separate schemeforits’ employees.

(e)NDMC is alocalbody underthe Ministry-
of Home Affairs. CGEGIS is not applicable to
employees of localbodies, autonomous institu-
tions and Public Sector Enterprises. Thereisa
Saving Linked Group Insurance Scheme appli-
cable to NDMC staff paralleito CGEGIS.

Social Housing Schemesby LICand
GIC.

7868. SHRI SOBHANADREESWARA
RAO VADDE: WilltheMinister of FINANCE be
pleasedtostate:

(a)whetherthe Life Insurance Corporation
of India (LIC)andthe General Insurance corpo-
ration of India(GIC) have launched any social
housingschemes?

(b) if so, the details of the details of these
schemes; and

(c)thetotalamountofloangivenbyLICand
GICtoMahdya Pradeshforimplementingthe
above schemes duringthe lastthree years and
proposgdto be given duringthe currentyear?

THEMINISTEROF STATE INTHEMIN-
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ISTRY OF FINANCE AND MINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (DR. ABRAR AHMED) :
(a)and(b) The social Housing Schemes of LIC/
GIC coverthe Rural Housing and Housing for
Economically Weaker Sections ofthe Society.
BothLIC and GIC grantsloans to State Govem-
ments every year for financing various social
housing schemes on the basis of allocation
madebythe Planning Commissioninconsitation
with otherconcemed departments.

(c) Dunngthelastthree years (1990—91to
1992—93)theLICIndiaand GIC of Indiatogether
have grantedan amountof Rs.21.23crores as
loanto Madhya Pradesh forimplementingtheir
socialhousing schemes.

Astorthecurrentyear(1993—94)the loan
willbe sanctioned after allocation of LIC/GIC
funds has been finalised by the planning Com-
mission.

Handloom Reservation Act

7869. SHRISYED SHABHABUDDIN :
Willthe Minister of TEXTILES be pleasedto
state:

(a) whetherthe Supreme Courthave up-
heldthe Hank yamobligationscheme, 1974,and
resolved the dispute between the organised
textile sectorandthe handloom sector; and

(b) if so, the consequential steps taken by
the Governmentto enforce the scheme as well
as other orders reserving the production of
certain categories totextiles for the handloom
sector?

THE MINISTER OF STATE TEXTILES
(SHRI G. VENKAT SWAMY) : (a) Yes, Sir.

(b) After the recent Supreme Court judg-
mentupholdingthe Hank Yarn Obligations Or-
der, steps have beeninitiatedfor vacation dis-
missal of Stay Orders and Writ Petition. The
Governmenthas directedthe concemed States
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andotherimplementingagencies to undertake
effective enforcement ofthe Handloom Reser-
vation Orders.

Overdrafts of States

7870. SHRIGOPINATH GAJAPATHI :
Will the Minister of FINANCE be pleased to
state:

(a) the amount ot overdratt of different
States as onMarch, 31,1993;

(b) whetherthe Government have taken
decisionto waivethe overdraft of some ofthose
States;

(c)if so, the details thereof; and
(d)the reasonsfortaking such adecision?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF FINANCE (SHRI M. V.
CHANDRASHEKARA MURTHY) : (a) The
names of State Governments which were in
overdraftasonMarch31, 1993 andtheamounts’
of overdraft areindicated below:

NameoftheState  Amountofoverdraft
(Rs. incrore)

1. Goa 308

2. Gujarat 138.65

3. HimachalPradesh 14322

4. Kerala 156.04

5. Madhyapreadesh 92.58

6. Manipur 3.51

7. Mizoram 8.72

8. Nagaland 8891

9. Orissa 67.59

10. TamilNadu 42.94






